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Dear Sir/ Ma'am, 

With reference to the trailing email and subject matter, the undersinged has been directed to submit addtional inputs from SECI on the subejct
matter for your kind cosideration. 

Regards,
B Abhiram Vishnu
Deputy Manager (Corporate Planning)
Solar Energy Corporation of India Limited
6th Floor, Plate-B, NBCC Office Block Tower-2,
East Kidwai Nagar, New Delhi-110023
011-24666282
www.seci.co.in
 
सादर,
बी अभिराम विष्णु
उप प्रबंधक (कॉर्पोरेट प्लानिंग)
सोलर एनर्जी कॉर्पोरेशन ऑफ इंडिया लिमिटेड
छठी मंज़िल, प्लेट-बी, एनबीसीसी कार्यालय ब्लॉक टॉवर -2,
पूर्वी किदवई नगर, नई दिल्ली -110023
011-24666282
www.seci.co.in
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SECI inputs on Draft Central Electricity Regulatory Commission (Connectivity and General Network Access to the inter-State Transmission System) (Fourth 
Amendment) Regulations, 2026. 

 

Ref. Clause in 
Draft Amendment  

Clause in 
Principle 
Regulati
on 

Clause in Draft 
amendment 

Suggestions 
from SECI 

Remarks/ Justification 

3. New Regulation 
3.10 

 Developer can withdraw full 
connectivity and recover all Conn-
BGs and Land BG if: 
 

 Difference between 
likely start date (in-
principle grant) and final 
start date is 2 years or 
more.  

 Request submitted within 
30 days. 

 

1. Developer can withdraw full/part connectivity and 
recover equivalent  corresponding Conn-BGs and Land BG 
if: 

 Difference between likely start date (in-principle 
grant) and final start date is 1 years or more.  

 Request submitted within 60 days. 
 
2. Partial withdrawal of connectivity by Developer may also 
be permitted with BGs submitted for the quantum of 
connectivity retained in accordance with these regulations. 
 
3. If connectivity is on basis of LOA issued by REIA, then 
NOC from the REIA should be a pre-requisite for exercise 
of above option by the Developer. 
 
4. Further, no transmission charges, relinquishment 
charges, or liabilities should survive after such withdrawal. 
 
 
 

1. While conveying the likely start date in the in-
principle grant, all factors are taken into account 
such as time frames for approval of transmission 
system award by BPC and execution. Therefore 
the gap between in principle and final grant 
should only be 2-3 months. Delay of two years is 
abnormally high and project viability may be 
affected even with 1 year of delay. Therefore the 
time period should be reduced to 1 year.  
 
2. Thirty days may be inadequate for board 
approvals, lender consultation, commercial 
reassessment, current bid submission if any.  
 
3. Partial withdrawal may also be permitted if part 
capacity is viable in-spite of delay 
 
4. No transmission charges, relinquishment 
charges, or liabilities should survive for such 
withdrawal by Developer 
 
 
 
 
 

5. New Regulation 
4.7 

 New Regulation permits 
REGS/ESS to seek only non-solar-
hour access at locations beyond 

CTUIL should publish: 
 substation-wise available non-solar capacity,  
 methodology of allocation,  
 queue position. 

 Enables better utilization of idle 
transmission capacity and facilitates 
BESS deployment  

 Maintain transparency  
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Annexure-IV identified 
substations. 

13. Amendment to 
Regulations 9.3 of 
the Principal 
Regulations: 

 Second source change allowed 
with fee of ₹50,000/MW 

Second source change allowed with fee of ₹200,000/- for 
projects below 500 MW and ₹500,000/- for connectivity 
applications above 500 MW. 

Fee may be a nominal amount of not more than 
Rs 500,000/- so as to not have a considerable 
impact on project costing/tariff as source change 
may be required for reasons beyond control of 
developer or government policy changes. This 
accommodates for changing resource assessment 
and Facilitates hybridization.  
 
High fees may dis-incentivise efficient utilisation 
of RE resources. 
 

Additional 
Capacity under 
Regulation 5.2 

 If original connectivity is revoked, 
additional capacity connectivity 
automatically ceases. 

A separate transition mechanism should be provided as such 
revocation may possibly also impact bonafide applications. 
 

Automatic revocation may adversely affect third-
party developers sharing infrastructure 
 

10.1 Proviso (ii) to 
clause (xi)(a) of 
Regulation 5.8  

 ii. In case of the Applicant being 
multi-located REGS, where single 
LOA or PPA provides 
establishment of projects at 
multiple locations, the applicant 
shall be eligible to obtain the 
Connectivity based on such LoA 
or PPA, at one or more location, 
upto the quantum for which LoA 
has been awarded or PPA has been 
executed or Installed capacity 
provided in the LOA or PPA at 
such location, whichever is lower. 
In case Connectivity is sought 
using part quantum of LOA or 
PPA and part quantum of Land or 
Land BG at any of the locations ( 

 
RPD may be granted in principle connectivity under LOA 
route for the proposed configuration/installed capacity, 
subject to technical appraisal by an independent agency 
such as CEA along with RPD within a defined period. The 
connectivity quantum under LOA route in final grant may 
be as per CEA appraisal. RPD may seek any additional 
connectivity under Land or Land BG route. 

In case of multi located REGS projects, restricting 
connectivity to the lower of LoA capacity, PPA 
capacity, or installed capacity as per LoA/PPA 
would jeopardize timely implementation and 
commissioning of the contracted capacity, 
rendering the LoA route impractical.  
 
For instance, let us consider a 100 MW 
RTC/FDRE contract requiring installation of 250 
MW solar, 100 MW wind, and 50 MWh ESS, the 
RPD would secure connectivity only for 100 MW 
under the LoA route, while the balance capacity 
would need connectivity through alternate routes 
with different priority and timelines. Yet, the 
RPD must commission all components (solar, 
wind, ESS) to achieve COD of the contracted 
capacity.  
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under sub-clause (iii)), the 
quantum of LOA or PPA to be 
used at such location shall be 
exhausted first upto the 
Connectivity quantum, before the 
balance quantum of LoA or PPA, 
if any, can be utilized for another 
location. For balance capacity, if 
any, at any such location where the 
balance quantum of LOA or PPA 
falls short of the installed capacity 
at such location and for capacity at 
other locations provided in the 
LOA or PPA, the applicant shall 
be eligible to seek the additional 
Connectivity treating the full 
quantum of Connectivity sought as 
a single project where SCOD for 
such project shall be considered 
based on LOA or PPA at such 
location. The compliance of the 
land documents under Regulation 
11A shall be met for the quantum 
of Connectivity covered under 
clause (b) or (c) of Regulation 
5.8(xi). The compliance of 
Financial Closure under 
Regulation 11A shall be met for 
the full quantum of Connectivity 
considering SCOD based on LOA 
or PPA. The SCOD for such a 
case, for the purpose of Regulation 
24.6(1)(a) shall be that of LOA or 
PPA. 

Appraisal by and independent agency such as 
CEA in consultation would ensure that the 
developer’s proposed configuration is technically 
sound and aligned with PPA requirements, while 
safeguarding against any misuse of connectivity, 
which remains a scarce resource 
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